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MR. SPEAKER: Come to me. I
will prove.

SHR! JYOTIRMOY BOSU: I will,
<ertainly; to-day, between 3 p.m. and

8 pm. Please do the advance book-
ing.

MR. SPEAKER: Mr. Harikesh
Bahadur.

—J
12.33 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED PAYMENT OF BLACK-

MONEY BY MESSRS ZENITH STEEL

P'PES AND INDUSTRIES LTD. FOR
OFFICE PREMISES IN BOMBAY

SHRI HARIKESH BAHADUR
(Gorakhpur): 1 call the attention of
the Minister of Finance to the follow-
ing matter of urgent public import-
ance and request that he may make a
statement thereon:

“The reported payment of Rs.
31,90,500/- by M/s. Zenith Steel
Pipes and Industries Ltd. by way of
black money for purchase of office
premises in Dalamal House at Nari-
man Point, Bombay and the action

taken hy the Government in the
matter.’

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Speaker, Sir, during the course of a
search on 29-9-1980 in the office and
residential premises of M/s. D. & H.
Secheron Electrodes Private Ltd. and
M/s. D. & H. Electrodes Co and per-
sons connected with them, certain
documents pertaining to a sister con-
cern, M/s. Dalamal & Sons Investment
Co., were found and seized by the
Income-tax Department. Among the
documents seized were some, purport-
«d to have been maintained bv an ex-
Accountant of the firm, showing col-
lections of on-money of about Rs.
'90,00,000/- on the sale of premises in
Dalamal House and about Rs. 80,00,000
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importance
in the case of Dalamal Towers. En=-
tries jn these documents show that
M/s, Zenith Steel Pipes and Indus-
tries Ltd., Bombay, paid a sum of
Rs. 35,45,000/- for the purchase of
office premises in Dalamal House ac-
cording to the agreement and that the
company paid in addition, a sum of
Rs. 31,90,500/- ag on-money for pur-
chase of the same office premises. The
authenticity of the documents indi-
cating the receipt of on-money as
mentioned above by M/s. Dalamal &
Sons Investment Co, has been disputed
and payment of any on-money has
been denied both by the purchasers
and the sellers of the premises. The
matter is under investigation.

Investigations in these cases are in
progress and gome of the parties in-
volved in these transactions are be-
ing examined by the officers of the
Income-tax Department.

SHR" GEORGE FERNANDES
(Muzaffarpur): They promised to
put this money in the black bonds.

SHR] HARIKESH BAHADUR: This
M/s. Zenith Steel Pipes and "ndustries
Ltd. is a Birla Firm and Ashok Birla
is its Chairman also. They have pur-
chased this office premises at Nariman
Point in Dalamal House. About this,
the hon. Minister has already said that
there are more documents which are
available according to which some
indications are there. But it is being
denieg by both the purchaser and the
person who hag sold it; and the
matter is under investigation. The
first thing T would like to ask is this.
Which is the agencv which is investi-
gating into this episode? T  would
like that a judicial enquiry be institu.
ted. The person who has given this
affidavit says that the matter should
be enauired into and if he is found
to be incorrect, he must be punished:
whatever action may be taken that
should be taken against him. Since
the affidavit is alreadv there, the
action will be taken if it proves to be
wrong, But with all emphasis at his
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command, he says that whatever he
has stated is completely correct.

But regarding this particular matter,
a photostat copy of this notarized affi-
davit signeq by Mr., R. C. Sharma
had already becn sent to the hon.

rime Minister also a few months
back or a few days back but no action
has been taken and no action was be-
ing taken until T just raised this issue
before you and brought this matter
before this House through an gdjourn-
ment motion. When you directed me,
1 gave a calling attention notice. I
have also handed over a copy qof this
affidavit. If you permit, I would like
to lay it on the Table of the House
<o that il must become a property of
the Huse. Now, T would like to lay
it gn the Table of the House.

MR. SPEAKER: We will examine
it.

SHR' HARIKESH BAHADUR: Ac-
cording to this, M/s. Zenith Stecl
Pipes and Industries Ltd. paid a che-
que for Rs. 3545000 and cash Rs.
31.90.500. Therefore, thig matter is
being properly investigated. Those
people who have paiq this money by
way of Dblackmoney, they will cer-
1ainly be caught: they should be
punished, Now my point will be that
if this Government is really interested
in taking acion against the persons
why are corrupt or who are invelved
in corruption—as the Prime Minisler
has been telling about it continuosly
and twice her statementis had appear-
ed in the Press also—then action must
be taken against them. Now_ if this
is a fact. then what is the renson
why his invesigation wag not started
earlie; whon this  photostat  copy
of this notarized affidavit was sent
1o the Prime Minister? But I can
say that np action was being taken.

About the Bearer Bonds Bill which
has been passed recently, I would like
to say that people like Birla, ete. wha
are having blackmoney, they know
that if they purchase these bearer
bonds, they will get very little in-
terest on them. Therefore they would
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never like to purchase those bonds;
they will try to invest their money
for a g.eater profit which they are
doing. According to this it is very
clear.

Now, 1 would like to ask from the
hon. Minister how much time will be
taken for this enquiry; whether the
report of the enquiry will be placed
on the Table of the House? With
these words, again I would like to
request the hon. Finance Minister to
take serious action against the
persons who are involved in this cor-
ruption and bungling

SHRI GEORGE FERNANDES: 1Is
Mr. Shukla making a statement today.

MR. SPEAKER: You ask him

SHRI HARIKES!H BAHADIUIR. If
there is a prima facie evidence against
these persons, then these persons may
be arrested also.

SIIRI R. VENKATARAMAN: Mr.
Speaker, apparently, the hon. Member
does not know all the things that had
been done in this case. The transac-
tion which he had referred tp is one
of 250 transactions that had taken
places. We have investigated. ...

SHRI GEORGE FERNANDES: How
many crores of rupees arc involved?

SHRI R. VENKATARAMAN: 1 will
give you all the figures becauss 1T am
giving more informatjon than even the
members have. Therefore, 1 want to
give that

The Dalamal Investment Company
has two buildings.  In these two
buildings, they have 250 flats, and
these 250 flats they have sold to diffe-
rent persons in the Dalamal House
and the white money received was
Rs. 1,98,14300 and the blackmoney
suspected is Rs. 90 lakhs.

In the Dalama] Towers the white
money received is Rs. 1,97.66,120 and
the black money suspected is Rs. 80
lakhs. We have conducted searches
of 40 premises, and we have so far
recovered cash worth Rs. 1.80,000 in
foreign currency. (Interruptions).
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SHRI JYOTIRMOY BOSU: Does it
cover.. .. (Interruptions).

SHRI R. VENKATARAMAN: 1 will
give you all the figures. Then You
will be happy.

Foreign exchange worth Rs. 28,000,
juwellery worth Rs. 61,42,000. (In-
terruptions). And bullion worth
Rs. 1.98 lakhs, silver worth Rs. 2.3
lakhs, fixed deposits worth Rs. 1:9?
lakhs, foreign whisky and foreign
articles Rs. 4,57,000. (Interruptions).
And a total of Rs. 69,48,000 in addi-
tion to unmentionable films. 1 lay
this information because hon. friend
said that it has not been given. In
fact, this particular instance of one
transaction with these Talamal House
forms one of the 250 transactions and
we arc concentrating more on the man
who received the money than on the
man whp gave the money. If we go
to the man who gave the money,
namely the persons who gave the
money, then I have to go to 250 peo-
ple; but if I concentrate on the person
who received the money, then 1 will
be able to get all the information be-
cause ] am having a thorough search
of all the ramifications and connec-
tions of these persons. That is why
we arc going on his right path in the
right direction My hon. friend has
been wrongly informed that nothing
has heen done. Strong action
will be taken when the investi-
gation js over., We are not interested
in protecting or shielding anybody.
We want to bring to book every per-
son whp is Teally guilty,

SHRI R. K. MHALGI (Thane): 1
would like to put only two questions.

AN HON. MEMBER: Pointed ques-
tions.

SHRI R. K. MHALGI: When did
this matter first come to the notice of
the Government, ang secondly, when
did the investigations in this case
commence and at what stage do the
proceedings stand? Who are conduc-
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ting these investigations? You men-
tioned some officers, What are the
names of lnose Income Tax Officers?
(Interruptions).

12.43 hrs,

MR. DEPUTY SPEAKER: in the
Chair.

The House mus{ know that. When
are the investigations likely to be
completed?

SHRI R. VENKATRAMAN. Infor-
mation came around the 29th of Sep-
tember Searches had started on the
30th of September. Therefore, imn-
mediate action yielded these results.
Otherwise, possibly we would not
have got all the information 1 placed
before the House,

Second thing is, with regard to the
inquiry, it it being done by the whole
team of Income Tax Officers connec-
teq with this in Bombay, the entire
Department. We cannot say gne or
the other because several officerg are
going to several persons and cryving
to collate all the information. (In-
terruptions). Some gearcheg started
even on the 29th on the day we got
the information. But a large num-
ber of searches were made on the
30th.

Then, =o are as the action is con-
cerned, we are trying lo gathcr the
evidence and without evidence we do
not wani tn get the cases lost. We
will do everything in our hands to
et all the evidence in the case and
prosecute the persons concerned.

SHRI R. K. MHALGI: When is
the investigation likely to he com-
pleted?

SHRI R. VENKATRAMAN: You
are a Jawyer. How can 1 say? 1 will
try to expedite it.

st o fasmr aeam (2gR) -
IqEq WEIEW, HA! WEIRA X WY
Starer feor 8, I9F ufm W @
T OWT W AR P TR AT
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fFar & f5 ot & wE § 1 oy
aF TEme grefar F oafer #
qraT TaAl qdt €, TR TET
F ogma ¥ ogAr ordr #t Fge
feard o€ & | wEr wed g fF
g@rR Fad & o o  ar
gt & P TEE 4w TR
e i foar @, g ot =@
aft wirw W wE & FEE F
gEaTL Ifeuq uFmgw ¥ 11 FwEEd
¥ ogy I wr @iEAr FEEr g,
forad faar & & —

“City’s high-rise boom! Flats to
be sold for Rs. 1.12 crores?”

4 wagar g f& wd wEiEmw |
T SET 9IT GO, FIF T HIFIT
# % At IAF( AgT AT ArerA
& wma g 9w g, fowm oaew
% afer mww A ggr it gei
A FAT FE

qeft wgigyw q AW W@ i
Tt At g @, agd @S dmF a7
fawedi @ oft oW 53 S TI-ET
MRl H sMw WA( & w@ITE WA
FIT FN KW FA TRIE | 10 ATE
At & A5 wrg q oW FT A
JT FHAT A FH FHGT § HIT
oA FT O FWOTEOSIET R
g AT J4F T Bl W | UE-
UH WAGT E AR F fed 2, o
FAMC & AT 42T & | | Hen
WEEA & SMWT Agar g, o
W g f& wwews ww fawen
Ft werfadt & werg ® g® T
W%t U & A1 TTHHS F AT TR
FMEM A O®, SuEr gru sy
agr 9T §, @& ¥ S FOR St
fer & mifc fager #t o fdw ¥
wHO§ agt & ft St T s
fRy #, w0 fradt @w w1 wEaw
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gerer @ R ogdr ot TR wnm
FEATE FF o @ &7

g Fgar @ N & o owid
aF1 ¥ uw dFE wT @A g,
fagsr # war & 5 =iF Wi A
Ig TqAr I g W @Er T
FT T FHW F@T & | Ug AW
i § €47 % g0 & | TH A aw
¥ oy wr oF¥ W o 7

¥F #t uwg whawiz § f*
T IFy uFE ¥ Aafaw GE gz
RS WOF GTAA WAL E, WL
T WEE AT HHE F( @HIT HEAT
g | s wiEw g o & fE ogwa
qust €t ¢, wew 41 Fv ¥ frmr 2
M HTET W LT HFAr g W
FE(E FT g5 49 HFA & | GV
wt THH WAIBT B HEAT B T
RIEEHIE o A CO TR A (e
AT YL F, O THH HIFAL TH
qEA & @R W "ged Q@
el wam F far v oar few
IH WEAMT F¥ F oawm 7

SHR] R. VENKATARAMAN: I just
want to correct what I said. I said by
a glip of the tongue “May”, Jt is
September, not May.

SHR1 R. K. MHALGI: Late by
three months?

SIIRI R. VENKATARAMAN: No.
I will explain. The transation was in
May, and it was brought to our notice
around September 29 1980, and I
said, on the same day. I made a mis-
take between the date of the transac-
tion and the date of information. I
want to correct it.

What is the total quantity of black
money involved? That is what Mr.
Paswan asked.



295§ Matter Under

ot Uw fagrg gigam 0w
9IAT A 7T 91 fF TrEwS O
fastaa S&aT &, IAF0 WT FEiHEg
TUFNT H | IIF ST FEHE
aad  woa frr g ositv fazay
& i A wTiT s fwr g, fagat
¥ A FAF AT g W@l & 949
i AFAT & 7 TH L AWA A
WA 4T GFI § HIT I BOAEE
FT I E ! ZHS AFT H S #ide
®T TG B, IqT A T § 7

SHR] R. VENKATARAMAN: Our
entire effort is directed towardg find-
ing out the total number of flats sold
and the total amount of money involv-
ed in this transaction. If we are
diverted from this and go into the
transaction between each one of the
purchasers and the palamal, then we
will lnse sight of the main purpose of
the enquiry wviz. lot of black-money
that was generated by sale of 250
flats in {wo buildings. Therefore, we
ure concentrating on this. If anything
in the course of the investigation arise;
which gives rise to a further investi-
gation in respeci of transactiong bet-
ween Dalamal Investment Company
and Zenith, we will pursue it. But at
the moment, we are pursuing this
transaction and the suspected black-
money involved in thig is Rs. 90 lakhs
in respect of one building and Rs. 80
Iakhs in respect of another building.
the t{ntal amount involved is Rs. 1.7
cCrores.

Then the question was asked that
the banks are helping. We have no
such information that banks are help-
ing in this transaction. Mr. Paswan
cannot make an allegation....(Inter-
ruptions).

MR. DEPUTY-SPEAKER: Let him
complete and then you can ask.

SHRI GEORGE FERNANDES: **

MR. DEPUTY-SPEAKER: Mr.

Paswan only can do it. Why are you
raising it. This will not go on record.

**Not recorded.
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SHR] JYOTIRMOY BOSU: 1 am
making a submission, (Interruptions),

MR. DEPUTY-SPEAKER: You
know that this is a calling attention.
Mr, Paswan can raise it. How can
Mr. George raise it. I will nct allow
you., It is not correct. In this way,
we cannot conduct {the proceedings.

SHRI JYOTIRMOY BOSU: I am
seeking your protection.. .

MF. DEPUTY-SPEAKER; The
Minister is on his legs. Let him reply.

SHRI JYOTRMOY BOSU: T am
seeking your protection.

MR. DEPUTY-SPEAKER. You
need no! seek. I will not permit you.
The Minister is on his legs and let
him reply.

SHRI R. VENKATARAMAN: But
the most important point made by
Shri Paswan and a very valid one is
that why the Government is not
exercising the power under the In-
come-tax Act of purchasing {hese
flats when they have information or
kuowledge that they are being sold
below the market price.

SHRI JYOTIRMOY BOSU: Under-
value.

SHRI R. VENKATARAMAN: Yes,
undervalue. Hon. Members would bo
aware that under the present inter-
pretation of the law, sale of coopera-
tive flats are not governed by the law
because 1 have been advised, under
the law this is a transfer of the in-
terest of one member in the coopera-
tive to another. Therefore, T have
brought in my present**. Finance Bill
a provision for amending this. (In-
terruptions). You please read my
Finance Bill. It ig exactly to plug
this hole that I have brought forward
an amendment by which I will be
able to buy even cooperative flats if
1 am satisfied or the Department is

** A statement correcting the jnfor-
mation was made at & p.m.
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satisfied that there is an wunder-
valution, A lacuna in the law  has
been filled up in the Finance Bill
which ] have brought. Certainly we
will try to exercise this power in the
larger measure. But [ must take the
House into confidence and say that
the attempts made by the Government
in this regard have always been—I
would not say, thwarted—held up be-
cause of a number of stay granted by
courts, We have not been able to
acquire one single flat. I would like
the House to support me when I come
forward with a different measure, in
which I will see that in respect of
these purchases... (Interruptions).
This is a very important matter and
I am very keen that this kind of
transactions, in which half the pay-
ment is over the table and half is
under the table, should be nipped in
ile bud. I can do it, provided I get
assistance so that{ I can buy property
which is ynder-valued. If there is no
obstruction to the Government buying
the property, which is under-valued.
then this great evil will be completely
stopped. 1 am taking steps to see how
1 can strengthen this. As I have al-
ready gaid, I have brought an amend-
ment in the Finance Bill.

ot ow A orram o § oo
safdfedom =mear g, 9t weE &
wgr fo 36 B, W 38 & Agwa g
o mvar g7 witz uwsdr & Ffsa
ol 3% oty wE wfawre &4 3
Ft Fr mvaTr WA ufuwe faw
AT @ THOFT IV IO
w=ar 7 wir ofi wifemre 2 AT
AERA T AT ST AT AOAAT ATHA
T AT § d A A 34 9T {3
A & Ty wHA ¥ Ty gigsrs o7
MR
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12.56 hrs,
STATEMENT BY MEMBER

STRIKE BY YARDMEN OF BOMBAY
CENTRAL TERMINUS

SHRI BANATWALLA (Ponnani):
Mr, Speaker, Sir, With your permis-
sion, I make the following statement
under Direction 115: —

“In reply to my Unstarred question
No. 4341, (answered on 18th Decem-
ber, 19¢0) as to whether the yardmen
of the Bombay Central Terminus had
gone on strike recently, the Ho'nble
Deputy Minister of Railways has re-
plied in the negative. I submit that the
reply is inaccuraie and misleading.

I submit that on 14th November,
1960, some yardmen approached the
then DR M. in connection with their
grievances and demands; but they
were turned out of office. The conse-
qguent resentment among the yardmen
led to strike and there was a stoppage
of work from 11.30 am. to 2.15 pm.
It was only when certain otficers in-
tervened assuring that their demands
would receive due consideration that
the vardmen returned to work. It is
unfortunate that instead of apprecial-
ing the enlightened act of labour to
return to work after a brief strike,
there is a total denial of the stoppage
of work.

,I further submit that as a resull of
the stoppage of work, there was deluy
in train service. Ahmedabad Passen-
ger train was subject to delay.

Further, in reply to part (c¢) of my
said question as to the demands of
the yardmen and government reaction
thereon, the reply of the Hon'ble De-
puty Minister is to the effect that it
does riot arise. The reply thus sug-
gests that there are no grievances
among the yardmen including de-
mandg that those working in the vazd
and at the station as substitutes or on
ad hoc basis be made  permanent,
that uniforms be supplied ete.



